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PATARKAR MORCHA ASSOCIATION (REGD.) PUNJAB

office cum residence: H.N0.780-C, Urban Estate (PUDA), Kapurthala (Punjab)
144601, Mob. N0.9478375125, 6283950660, 9464036707, 7740019280

President

—

s.C.Kaushal | | Ref.No.. 1037 Dated:29.//(.123.
Chief Advisor
Adv. B.S. Bajwa Hon’ble Justice Judicial Member,

' . National Green Tribunal,
WIEHIRET s Principal Branch, New Delhi-110001
Pawan Kaushal _

Sub: Original application No.428/2023. S.C.
Vice Chairman Kaushal V/s State of Punjabzlastdateof 1 |
Raj Kaushal hearing as on 30/10/23 D.C. Kapurthala - l
Punjab not giving correct informatign to |

n i Hon’ble Court. 18 DEC 2073 |

ccount Manager ; | _ |
Sukhwinder Kaur Sir, e I S

el

Incharge (Special News) With due respect I, S.C. Kaushal President
Jatinder Singh Patarkar Morcha Association (Regd.) Kapurthala,
Punjab. E-mail address: kaushal.pawan81@gmail.com
and postal address H No.780, Back side Seth Hukam

*Chand School Urban Estate, Kapurthala Pin.144601.

E\ } Sr. Reporter Sir I request you that from your side case No.OA-
R 428/23 dated 30/10/23 Dt. DC Kapurthala DDPO

Varinder Kumar
' Kapurthala personally present in the court.

NeWs Editor (Special News)

Harshdeep Langha 1) DC Sahbi Kapurthala not giving correct

information to Hon’ble Court. That total land of

Panchayti land is 10 Acre 06 Kanal i.e. 8¢ Kanal 3

marla, that information. get in 2014 by RTI to
kg’/ BDPO Dhilwan, get in_formdtion, enclosed with '

I o
(V’/ 3,),1/




62839-50660

PATARKAR MORCHA ASSOCIATION (REGD.) PUNJAB

| Office cum residence: H.No.780-C, Urban Estate (PUDA), Kapurthala (Punjab)
144601, Mob. No. 9478375125, 6283950660, 9464036707 7740019280

PH. : 01822-237082
P! ! ! MOB. : 94783-75125

— \

President y /
residen o Dated 2./.4/.1.2.2.

s.C Kausllal

Q
Chief Advisor % ik ptt

Adv. B.S. Bajwa %)

>\ this letter regarding total land is 10 Acre 06
Kanals. But DC Sahib told regarding the land is
06 -Acre or 48 Kanal.

I':

[

Vice Prasident
Pawan Kaushal 2) Unlawful possession on this land from the last 30
_ , years, but it has nothing to do with this land ,
Vice Chairman

Raj Kaushal around 150 trees have been cut down and the

environment has been damaged, court must take

Account Manager ) X ;
J action regarding this.

Sukhwinder Kaur

3) Now joint committee also again given the land on
Incharge (Special News) lease on dated 12-06-2023 @ Rs.90,000/- to Man
JEReciBlEs Singh Dham s/o Surjan Singh.
News Anchor! Editor 4) How joint committee given the land to Man Singh
Harpreet Chheena Dham, who is possession unlawful already and

Man Singh Dham i is already defaulter

:i:ln:::li::rﬂhalﬂ 5) I also giving the information to Hon’ble court,
Varinder Kumar that around 150 trees have been cut down,

because 48 photos of trees are in my .mobile. But
News Edi-or (Special News) ] . .
Harshdeep Langha information giving to BDPO Dhilwan only 38 to

40 trees, but 48 photos are in my mobile. There I
am giving information that all possible efforts

were made by the local administration to save
’ -

=
>
/

A\ | S.C. Kaushal

A3 7 uzgam ey miAHeas (afa)
dYJEH 144601 (UDE)




PM
PATARKAR MORCHA ASSOCIATION (REGD.) PUNJAB

Office cum residence: H.N0.780-C, Urban Estate (PUDA), Kapurthala (Punjab)
144601, Mob 'N0.9478375125, 6283950660, 9464036707, 7740019280

President

§.C. Kanshal Dated#.7././4.12.3..
-Ch" ¢ Advisor ppSingh Dham, the owner of the Lord Krishna

ief Adv
Adv. B.S. Bajwa pHege because these trees were cut from

13/12/2022 to 15/12/2022 i.e. three days. In three
Vice President '

Pawan Kaushal days 4 Tractor-Trolley sold in the market.
Photographs taken by me on my mobile phone on
Vice Chairman :
Raj Kaushal 15/12/2022 showed, a trolley still standing in the

Lord Krishna College. Who did not get time to

Account Manager

1L
Sukinwinder Kaur - |
6) Here 1 want to tell you the then BDPO
Incharge (Special News) misrepresented information regarding the dates.
Jatinder Singh Because BDPO Dhilwan write letter No.3445 date
_ 05/12/2022 to DSP Sub Division while the trees
News Anchor/ Editor .
Harpreet Chheena were -cut from 13/12/2022 to 15/12/2022 i.e. three
days and complaint given DDPO Kapurthala on
SlaliEeIs 16/12/2022 by me.
Ramandeep Bhatti
Varinder Kumar

Encl: RT1 2014 report

News Editor (Special News)
Harshdeep Langha
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0O.A No. 428/2023 S .C. Kaushal Vs. State of Punjab & Ors.
4

Department of Police as to find the responsible persons who
have cut the trees....”

7. The relevant part of the reply filed by the DDPO, Kapurthala reads

as under:-

“REPLY BY WAY OF AFFIDAVIT BY HARJINOER SINGH.
DISTRICT DEVELOPMENT AND PANCHAYAT OFFICER,
KAPUIRTHALA -RESPONDENT NO.4

X X X X X X

4. That it is pertinent to mention that the matter Is already under
consideration with the department of Rural Development and
Panchayats. Punjab, as the deponent had wrote vide letter No,
reader/D.D.P.O/4264 dated: 29.11.2022 to the Block
Development and Panchayat Officer, Dhilwan, to initiate action
against the encroachers through police .as per resolution passed
by the Gram Panchayat dated 15.11 .2022 and the Block
Development and Panchayat Officer, Dhilwan, had wrote a letter
no. 304-307 dated 18.08.2023, to the Senior Superintendeni of
Police, Kapurthala to initiate police action against the
encroachers for causing financial loss by cutting trees from
panchayat land and by illegal encroachment.

True translated copies of letters dated 29.11.2022 and
18.08.2023 alon9 with vernacular copies are being annexed at
Annexure R-1 and Annexure R-2 respectively.

5. That the Petitions under section 7 of the Village Common
Land (Regulation) Act. 1961, for putting gram panchayat in
possession of its land under encroachment of vilage
Badshahpur, Dhilwan, comprising Khasra no. 11113(1-7}, 14(2-
0), 15min(1.-0), 16(8-0), 17min{6-2), 18(0-18}, 24(6-3), 25{8-0),
21/11, (0-17), 18/2(2-5).(0- 5),(2-0), 19(6-18), 20(8-0), 21{8-0),
22(7-3), 23/1 (0-11), 6//22(8- 0},23min(5-0), total land 11-6-1 is
pending as of this date...”

8. The observations made by the Joint Committee that “no illegal
encroachment upon Panchayat Land has been made by Man Singh S/o
Surjan Singh since the said land in question has already been taken on
lease on 12.06.2023 @ 90,000/ - per Annum by him” are contradictory to
reply filed by DDPO, Kapurthala referred to above which shows that

persons including respondent no. 6 and Mann Singh are alleged to have

146
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encroached on land belonging to Gram Panchayat Badshahpur and

ejectment proceedings have been filed against them which are pending.

9. In its reply respondent no. 6 has denied having made any
encroachment on land belonging to Gram Panchayat Badshahpur and
has claimed to be in possession of the same since June 2023 as lessee
under above said Gram Panchayat on rent of Rs. 90,000,- per annum.
Respondent no. 6 has relied on resolution dated 10.06.2023 annexure R-
3 passed by Gram Panchayat, Badshahpur and has claimed to have
deposited amount of Rs. 90,000/- with Gram Panchayat, Badshahpur on
12.06.2023. Admittedly ejectment proceedings are still pending against
respondent no. 6 and possession was not handed over to Gram
Panchayat, Badshahpur before alleged lease in favour of respondent no. 6
so that question as to invalidity of lease in favour of trespasser and
illegality of possession of respondent no. 6 also arises particularly when
admittedly no lease dead has been executed in favour of respondent no. 6

so far.

10. In its report the Joint Committee has observed that trees standing
over the land owned by Gram Panchayat, Badshahpur have been illegally
cut but the Joint Committee has expressed inability of the civil
departments to identify persons responsible for cutting of the trees
standing over the land owned by the Gram Panchayat, Badshahpur. In
its report the Joint Committee has also mentioned that Marn Singh the
Vice Chairman, Lord Krishna Education Society has informed ASI
Paramijit Singh, In-charge, Police Chowki Badshahpur tha: S.C. Kaushal
(present applicant) and Sarpanch of village had cut and stolen the trees.
Admittedly, no FIR has been registered so far and the Police has no power
to investigate before registration of FIR in respect of cognizable offences.

The concerned Civil Departments seem to have completely ignored their
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